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1. 15 	7. 9E hieard Shri H.P. Rath leard 

cTunseL 	ff--)r the 	applicant. 

In 	this Original 	plivaticn, 

tiir, c1aii is to direct the Respdents to 

regularise the services of the applicant in 

• e Gr. D post. 	The applicant had oeenworicing 

for i, Ore than 240 days in 	each years since 

1931 	She, 	as appointed as Farash cum Watermai 

P & T )ispensary Cuttk from 1-51 

or contigent paid oasis . TIUS, 	he has worked 

by ni ,f or itore than teo and half deces 

His grievance is that he has not oeen 
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regularised. The sec -id grievance of the 

a :licnt is that he rhoild be conferred 

teu Orary status w.e. f.8-l-1 	with all 

corisecuentja1 service benefits. I has, 

or tis ourpose , filed a representaticn  

to tte Sr. Sudt. of post Offices, whois 

aded in this petition as Respondent L\io. 3 
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- 	 I 
which is at Annexure-9 dated 11.8. 1994 to the 

petition. Annexure -10, the chief i'?dica1 

(Dfficer,incharce P & T dispensary oy its 

it ie tt.e r .ated 10. 1. 1995 has rje rs onal.Ly rec oa,ended 

,tr.aljcant' case, He stated th 	the a iic ant 

- has oeen working for last 14 years without a si:c1e 

orea and he should be given terorary status. 

Even after the 	presentation, there has been no 

response whatswr by Resp rd.ent No.3. Ti-liE is a 

case which desers most ircdiate attention of the 

iesp ndeats. A representation is percing 	 h it sall 

iDe disposed of. I therefore, direct the Respondent 

ho 3 to dispc.e of the ree- resentation periino: before 

hin within a period of eight weeks from the date of 

receipt Of a co.y of this 	order. In case the Respondents 

do not agree with the aplicant'S claim, they s,ou1d 

pass a reasoned and speaking order. Tne application 

is disosed of. 	Mr. Asrok Mohanty, learned benior 

ib1:ardir 	oise1 (Central) 	is orsent and is head, 

2he services of the applicant shalt not 

oe discontinued or interfe red with in any anner till 

thE representation is disL-need of. 

£E 1 U)  r AF_i.--.nn ) 

\c . 

O 	• 

	

S---cJ 	\I 

A 

a 

A 


